( FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. Name of Corporate Debtor XECUTE HR SOLUTIONS PRIVATE LTD.
2.| Date of incorporation of Corporate Debtor | 14th May 2009

3.| Authority under which Corporate Debtor | Registrar of Companies, NCT of Delhi & Haryana
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is incorporated / registered i / dohega & 3R g
4.| Corporate Identity No. / Limited Liability | U74900DL2009PTC190295 4.| FTUNT TIER @] FHRE TEAH 1 U74000DL200SPTC190295
Identification No. of corporate debtor & / Hifd SIRE veae g | o .
5.| Address of the registered office and Plot No. 18, Office No.205, First Floor, Vinayak Complex, 5. HTURE GER B ﬂ,ﬂla FIGT AT | TCH A8, BIATTY = . 205, TEaAl A7, [T BIFeiad,
| | principal office (i any) of corporate debtor | Veer Savarkar Block, Shakarpur, Delhi- 110092 T FraTeE (37 BIE) B 9 AR ARRE 1o, T, faweh — 110092
6.| Insolvency commencement date in 20th December, 2019 (Order received on 30.01.2020 5. BIORE SeR & W4T N =9 I 20/12/2019 (3% T4 §IRT 30/01/2020
respect of corporate debtor from applicant) e ST R B T g
7.| Estimated date of closure of insolvency | 16th June 2020 (i.e. 180 days from date of ——
resolution process commencement date of 20.12.2019) 7. | T O ST TAI FihAl & 16/06/2020 (20.12.2019 %1 fearan Hidved 7351 %
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8.{Name and Registration number of the Neeraj Bhatia e !
insolvency professional acting as interim | Rag. No.: IBBUIPA-001/IP-PO0824/2017-2018/11400 - | SARE FAHMA TS B T H T AR e
resolution professional b ﬁm SEFTT YA BT T SR | o IBBIPA-001/1P-P00824/2017-2018/11400

P-27, First Foor, Malviya Nagar, New Delhi - 110017
Email: nbtrace1@yahoo.com

9.| Address & email of the interim resolution
professional, as registered with the board

10,/ Address and e-mail to be used for
correspondence with the interim
resolution professional

P-27, First Floor, Malviya Nagar, New Delhi — 110017
Email: xhsplcirp@gmail.com
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| Lastdate for submission of claims 15th February, 2020
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12] Classes of creditors, if any, under clause (b)| Name the class(es): NIL
of sub-section (6A) of section 21, ascertained
by the interim resolution professional
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13) Names of insolvency professionals identified| NA
to actas authorised representative of creditors
inaclass (three namesforeach class)
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a) Web link: Forms may be downloaded from
b) Details of authorized representatives | https:/fibbi.gov.in/nome/downloads
are available at: b) Physical Address: NA

a) Relevant forms and
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| Notice is hereby given that the National Company Law Tribunal, New Delhi Bench-VI has ordered the
commencement of a corporate insolvency resolution process of the “XECUTE HR SOLUTIONS
PRIVATE LTD"on 20" December, 2019.

The creditors of “XECUTE HR SOLUTIONS PRIVATE LTD“ are hereby called upon to submit their
claims with proof on or before 15th February, 2020 to the interim resolution professional at the address
mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proofin person, by postor by electronic means.
* The claims may be submitted in their specific following Forms: e Form B- for Claims by operational
creditors exceptworkmen and employees e Form C-for Claims by Financial creditors
 Form CA- for Claims by Financial Creditorsinaclass e Form D-for Claims by workmen and employees
o Form E-for Claims by authorized representative of workmen and employees.
eForm F- for Claims by Creditors (Other than Financial Creditors and Operational Creditors of the
Corporate Debtor).
Submission of false or misleading proofs of claim shall attract penalties.
Sd/-
Neeraj Bhatia

Date: 01/02/2020 Interim Resolution Professional
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Place: Delhi

Reg. No.: IBBI/IPA-001/IP-P00824/2017-2018/11400 |
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